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Central Directive to Check Power Theft 

886. SHRI SANJAY NIRUPAM: Will 
the Minister of POWER be pleased to 
state: 

(a) whether Government have consi- 
dered the seriousness of the large scale 
theft of electricity in the country; 

(b) if so, what measures/guidelines 
have been suggested/sent to State 
Governments/State Electricity Boards to 
cheek this menace; and 

(c) whether there has been any im- 
provement as a result thereof? 

THE MINISTER OF POWER, 
MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF NON- 
CONVENTIONAL ENERGY SOUR- 
CES (SHRI P.R. KUMARAMAN- 
GALAM): (a) to (c) Yes, Sir. Power 
distribution falls within the purview of 
State Governments. The SEBs/EDs are 

responsible for taking necessary steps for 
reduction of losses including theft. How- 
ever, "Guidelins for reduction of T & D 
losses" were issued in February, 1986 and 
were subsequently revised in 1991. Sepa- 
rate figures for theft are not available. 
They are included in transmission and 
distribution losses. In accordance with the 
guidelines, the utilities were advised to 
conduct pilot studies to evolve optimal 
parameters for loading different sizes of 
conductors, length of lines, distribution 
transformation capacities, etc. They were 
also advised to formulate system im- 
provement schemes based on these 
studies. "Guidelines for conducting Ener- 
gy Audit", were issued to SEBs/EDs in 
April 1986 and were revised in May, 
1992, wherein the usefulness and desira- 
bility of conducting energy audit in the 
power system was clearly brought out. 

Theft of electricity has been made a 
cognizable offence from August, 1986 
under the amended provisions of Section 
39 of Indian Electricity Act, 1910 and the 
utilities have been advised to use the 
same to book the offenders. These 
measures have helped in checking the 
rapid proliferation of the menace. 

Survey for Power Generation Potential 

of Sabari River in Andhra Pradesh 

887. SHRI YERRA NARAYANAS- 
WAMY: Will the Minister of POWER be 
pleased to state: 

(a) whether any body or authority has 
done any survey of power generation 
potential of the Sabari River, a tributary 
of River Godavari, flowing in Andhra 
Pradesh; 

(b) if so. the details of findings of this 
survey; 

(c) whether any survey of power gener- 
ation potential from River Godavari has 
also been done; 

(d) if so, the details thereof- 


